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An Act further to amend the Code of Civil Procedure, 1 
1908. - i 

HEREAS it is expedient further to amend the 
W C o d e  o f e C i d  Procedure, 1908, for the purposes 
hereinafter appearing ; 

It is hereby enacted as follows :- 

1. This Act may be called the Code of Civii Proce- Short title. 
dure (Amondment) Act, 1942. 

8. In  the E'irst Schedule to the Code of Civil Pro- $F!f ,F  
cedure, 1908, after Order XXVII, the fo l low~g Ordor Schedule Aot 
shall be inserted, namely :- v of 1006.. 

ORDER XXVIIA. 
Suits involving a substantial quution of law as to the 

interpretation of the Government of India Act, 1935, or 
any Order-in-Council made thereunder. 
1. In  any suit in which i t  appears to the Court that jl$=he, 

a substantial question of law as to the interpretation of Gneral, 
the Government of India Act, 1935, or any Order-in- 
Council made thereunder is involved, the Court shall not 
proceed to determini: that question until after notice 
has been given to the Advocate-General of India if the 
question of law concerns the Central Government and 
to the Advocate-General of the Province if the question . 
of law concerns a, Provincial Government. 

2. The Cob t  may a t  any stage of the proceedings c,,t mag 
order that the Central Government or a Provincial ~ ~ ~ ~ ~ ; - t v . ,  
Government shall be added as a defendant in any suit -- 

involving a substantial question of law as to tho inter- 
pretation of the Government of 'hdia Act, 1935, or any 
Qrder-in-Coqncil made thereunder if the Advocate- 
General of India,or the Advckate-Generd of the Pro- 
vince as the case may be, whethepupon receipt of notice 
under rule 1, or otherwise, applies for such adhtion and 

the Court 
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